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CENTRAL AOl"l INISTR AT IVE TRIBUNAL 

Al LAHAl:l Au BENCH , ALL AH AB AO • 

All dh.3bad this the aay 2-I • 3 of 1995 . 

REVIEW APPLIC l\T I ON NO . 5 OF 1995 . 

IN 

ORIG I NAL APPLlCATION NO. 317 OF 1994 . 

0 . I< . Tyagi •• • • • • Applicant • 

By Advocate Sri A. B.L. Sriv astava . 

Versus 

U .o. I . & Others • ••••• Reppondents. 

CORAM: Hon1 ble Mr. S . Oas Gupta , fWE MBEA( A) 

0 R 0 E R 

By Hon' ble Mr . S. Das Gupta , f'IE~BER ( A ) 

1 • This Rev i ew Appl ication has 

been filed seeking Review of the Judgmen t and Or de r 

d ated 25 .11.1994 t ; which, t ho a.A. no . 317 OF" 1994 . 
~ o3 di s posed of. 

2 . The applicant in the sai d O. A. 

had cha l l enged ~ certain adverse r ema I'kS i n 

his /CR for tho period fro m 1 . 1 . 1989 t o 16 . 6 . 1989 

and pray ed that h i= 
ls-. 

hlial:l 
t.. 

allow to cross the effeciency 
... 

bar w . e . f . 1 • 11 . 1990. I t 111 a G held tha t on the basi s 

of ave I'men ts , this Tribuna l coJld ~at in te rfere 

ln t he adve rse r emarks made in t he AC R. But on certain 

co ns i derationl:l , the r ospondentc wo r e dirac ted t o 

a rran JB to JO.Mal.$ a Rev i ew D. P .c to consid<?r the c :iso 
L 

or the applic ant for crossing E.8 . on the basis of t he 

r eports uihich we r e required to ba c onside r ed by the 
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D. P .C in Oc tobar 1990. 

The Revie.w Appliceti on i3 pased 

on the g round that the Tribunal ' s finding that the 

adverse rema rks in the ACR c an not be in ~erferad in 

on the basis of the facts averr:ad is c rroneous . Tnc 

reason ~h1j-L Trib~nal c ame t J the finding has been 

discussed in d~to~l in thA judgment end order dated 

2s . 11 . 1994 . I find no error appar e nt on the face 

of the recor d . A Rsview Ap plic a tion c An not te flled 

if §II§ rjc_Cis.ion is conside r ed erron8aus on me rits • 

4 . The scope of a review of a judgmGnt 

al r eody delive r ed is very limited. A judgment and order 

a lready passed c 2n be r eviewed only if the r e is ony 

error appar<'nt on the f 2ce o f the record or s ame new 

facts are: brought out , which could no t. bo brought ou t 

ea rlier despite due diligence) warranting review of the , 

order . I f ind no e rror appa r ent on the fac a o f the 

record in the judgm£nt delive r ed nor hnve any new 
L. ~ k .... 

factsr3rought out in the Rev i ew Applic :i tion • 

s • In view o f the ebove , the Review 

Ap r lica tion is dismi ssed . 
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